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Sub: THDCIL's comments/suggestions on draft Central Electricity Regulatory
Commission (Deviation Settlement Mechanism and Related Matters) (First
Amendment) Regulations, 2024- Reg.

Ref.: CERC’s Public Notice No. L-1/260/2021/CERC dated 02.10.2024.
Sir,

With reference to the subject matter, please find enclosed herewith three hard copies
of THDCIL's comments/suggestions on draft Central Electricity Regulatory
Commission (Deviation Settlement Mechanism and Related Matters) (First
Amendment) Regulations, 2024. The Soft copy of the above Comments/Suggestions
has been uploaded on SAUDAMINI Portal's e-filing dashboard and mailed to
secy@cercind.gov.in & advisor-re@cercind.gov.in .
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S. Regulation Provisions as per CERC’s Proposed Suggestions/ Remarks
No. No. Draft Regulation Amendments
1 3(3.1) The charges for injection of | The charges for the injection of | The current provision that prohibits
infirm power shall be zero: unscheduled infirm power shall be | earning revenue from the sale of
130 paise per kWh: infirm power before the trial run
stage results in an unnecessary
Provided that if infirm power is | No change increase in the overall capital cost of
scheduled after a trial run as the project. This is due to the costs
specified in the Grid Code, the incurred  during testing and
charges for deviation over the commissioning, such as the
scheduled infirm power shall be purchase of coal, oil, pumping
as applicable for a general energy, etc. The impact s
seller or WS seller, as the case detrimental not only to the
may be: developers but also to DISCOMs
and end consumers. Allowing
Provided further that when the | No change revenue generation from the sale of
system frequency, f > 50.05Hz, power through the DSM mechanism
the charges for deviation of during this stage would help reduce
scheduled infirm power by way the capital cost of the capital-
of over injection by a general intensive  hydro and thermal
seller or WS seller, as the case projects. Consequently, it would
may be, shall be zero. contribute to lowering the tariff for
projects. The proposed rate for such
power is based on the energy
charge rate outlined in the CERC
Tariff Regulations, 2024, for the sale
of secondary energy.
2 Additional Charges for Deviation, in| Charges for Deviation, in respect | It is submitted that in the case of
Comment respect of a Standalone Energy | of a Standalone Energy Storage | Pumped Storage Plants (PSP),
(As per | Storage System (ESS), shall be | System (ESS) excluding PSP, | whose tariff is determined under
Clause 8 (5), | the same as applicable to a | shall be the same as applicable to | Section 62 of the Electricity Act,
CERC general seller (other than RoR | a general seller (other than RoR | 2003, neither a reference rate nor a
Notification | generating station and a |generating station  and a | contract rate is available. This is
No. L-1/ | generating station based on | generating station based on |because the Annual Fixed Cost
municipal solid waste) municipal solid waste).The | (AFC) of the PSP is recovered
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Provided further that the
charges for deviation including
the formula for computation of
Deviation, in respect of
charging of a standalone ESS
being pumped hydro storage
plant shall be the same as
applicable to a WS seller being
a generating station based on
solar resources.

charges for deviations in respect of
injection from Pumped Storage
Plants shall be computed at a
Reference Rate of 20 paise per
kWh.

Provided further that the charges
for deviation including the formula
for computation of Deviation, in
respect of charging of a
standalone ESS being pumped
hydro storage plant shall be
computed at a rate of 20 paise per
kWh.

entirely through Fixed Charges.
Additionally, during the charging of
the PSP, the input energy is
arranged by the buyers, hence no
contract rate is applicable.

Therefore, it is submitted that for
PSPs, a reference rate and contract
rate of 20 paise/kWh should be
considered for the computation of
deviation charges. This proposed
rate is aligned with the energy
charge rate specified in the CERC
Tariff Regulations, 2024, for the sale
of excess energy.

10(1)
Schedule of
Payment of
charges for
deviation of
CERC
(Deviation
Settlement
Mechanism
and Related
Matters)
Regulations,
2024.

The payment of charges for
deviation shall have a high
priority, and the concerned
regional entity shall pay the due
amounts within 10 (ten) days of
the issue of the statement of
charges for deviation by the
Regional Power Committee,
failing which late payment
surcharge @0.04% shall be
payable for each day of delay.

The payment of charges for
deviation shall have a high priority,
and the concerned regional entity
shall pay the due amounts within
10 (ten) days of the issue of the
statement of charges for deviation
by the Regional Power Committee,
failing which late  payment
surcharge @0.04% shall be
payable for each day of delay.
However, in case the last day is an
official holiday, the due date of
payment shall be construed as the
immediate succeeding working
day.

This relaxation for due date is also
provided in CERC Tariff
Regulations, 2024.




